
CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEilGH

NEW DELHI

o. A . NO. '! 37 8/ 2003

Th'is the Ir dayof 2003

HON'BLE SHRI V.K.I'IAJOTRA, l{Ei{BER (A)

HOT{'BLE SHRI SHANKER RAJU, HE}'IBER (J)

.S. D. Narang,
Hindi Translar-.or Gr.-T'
oriiee of Director General of Met'eorology'
Mausam Bhawan, Lodi Road,
New Delhi-S and
R/o clo H.No.555/21 , Jagcllsh ColotrY,
Rohtak-1?4OO1. AppI i eant

( In person )

-verst-ls_

. DePrtt! Di rect.or Genera'l of 
-Meteorology (ur)' office of

DeErgty niiector^ Genera] of Meteorology (l-'I) '
DepartmentoflndraMeteorolog.icalDepartment,,
Mi ili str y of Science & TechnoJogy,
Govt . of Ind'ia, 1 . M. D. , Marlsam Bhawan 

'
Lod'i Road, ru** Del hi -3. Re'spondent'

( By Shri M.M'Sr.ldan, Advocate )

ORDER

Hon'ble Shrt V.K.t'lajotra, l'lember (A) i

AEtrtl i cant has treen work i ng as a Hi ndi Transl ator

Grade.I-int'heofficeofDerrutyDirect.orGenera.lof
Meteorology.ThrolJghther'resentoAhehassot,tght,
qr-rash'ing of Annexttre A-1 dated '1.1 .4.2O01 which rearjs as

fo1 lows :

"The rtnrjersi gned 'is di reet'ecl to i nform
Shr^i Strkh Dev t'taiang, H'ind'i Translator Gr'I
i.n"t vicle this office'o.M.s No.AM-(Misc)lYi9/
it/zzgt dated 31-05-2ooo and No' AP-3006/part
II tJated 18-O9-2OOO and 13-10-2000, he was

6skecl to ref)ort. f or h i s dut'y i mmed i ate'! y

i^iiing whieh aetion as deemed fit may be
i nitia-t.ecl aga'i nst him.

2. Shri Narang, Hind'i Tran'slator, Gr'I
has neither reported for duty yet nor
srrkrmi tted any l eave aElEtl i cati ons al ongwi th
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sr.rllporti ng documents etc. and cont'intted
remai n ahsent f rom clttty unar-lthori sedl y
date,

to
t.i11

3. Shri Narang, Hi nd'i Trans j ator Gr. I i s
g'i ven a i ast chance t.o exFrl ai n wi thi n seven
days of receiPt of t.his memorandttm, whY

as deemed f .i t r-rnder
Ru'! es shou I d not kte

'ini tt ated agai nst
mi s-eondt-tct.

h'im for his above act of
disciFr'! inary
nreseri bed

acti on
Govt.

4. Shri Narang, Hindi Translator
shoul d acknowl edge the rece'i pt of
memorandllm. "

Gr. I
thi s

1
He has a'lso sought direction for frayment. of sa-lary with

interest for t.he period 4"4,1994 to 6.6,2001 dr.tring which

Freriod, accorcling t.o appl icant, he had been waiting for

his nostino orders.

2. Applieant argr;ed t-.he case OfsonattV anrl stated

that. he sr-tbmi tted hi s ioi n'ing report on a,. +,1994

( Annexrrre A-.3 ) and keErt wa-i ti ng for of f ice order of

posti ng thereaf ter hr-tt. respondents desp'ite several

refiresentations dicl not issr;e the posting orders.

.3. On the ot.her hand the learned cottnsel of

respondent-.s t.ook the following obiections :

(1) Apft'l i cant has not come wi t.h c'lea.n hancls ' He had

sor-rght vo'luntary retirement r.tnder Rttle 48-A of t.he

C.C.S. (Pens'ion) Ru1e.s, 1.972 vide app'l jcat'ion

dated 23,1.2OO2. He was relieved of hi$ dttties

w.e.f. 5.3.2OO?. His voluntary retirement w.e.f,

5.3.2002 was also rtphelcl vide order dated 4.12,2OO2

(Annexr-rre R-30) in OA No,1954/2OO2. App'l icant had

heen f aci ng two di sci pl'inary cases for major
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penalty t-lnder Rr-tle L4 of the C ' C. S '

Ru1es, 1965 a.t the time when he sot-tght

retirement ' 0n a-eeePtanee of his

retirement, these eases were clroPPed'

U
( Cond-t-tct )

volr-rnta.ry

volunta.r!'

{

( ?.i Applicantha.sma.rleafa.lsed.eelarationinthisoA
tha.thehad.notpreviottslyfileqi-a.nyapplication/
wrltpetitLon/sttrtregrarr:tingthematterindispttte
here'Heha.d.filedoANo'3022 2002andoA

No'3308/2oo2.Hehacl.a.lsofi]"ecr.criminalCaSe
No.889/98 krefore the Metropolitan Hagistrate' New

Ire]-hiregarcl-ingtheSamematterwhiehwasrlismissed

on 23. c.2oO0. Review against the Eame (RA-1-0 /2c)01\

wasdismissetlon3'9'200lintheCottrtof
Add-itional Distrlet Jr-tcl.ge, Delhi,

fi) The present oA i.s not maintainable a.s it is hit hy

principles of res jutliea-ta" as apPlicant in the past

had raisecl. most of the issr-les/gror-rnd-s hry filing

many sr-tits a.t variotts fora, f or exa'mple ' isst-le

regarcl-ing non-Pa'!'ment of salary' non-issr-'l'ance of

officeorderofposting,and-d.efinitionofdr-rtyin
terms of FB 9(6)(h')'

4. The l-earnecl- eor-tnse1 of respondents also

contended that the imptrgned Annexttre A-1 l-s only a show

carr.se notice to applieant giving him la.st opportt-tnity to

explainwhydiscip}ina'ryproeeedingstrenotinitiated
against him rega.rtling mt-sconci-ttet of non-reporting on rltttY

in response to

r3.10.2000,

of f ice memora,ncl-um daterl 3t ' 5 2000 ancl'
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5. B:r the material on reeord, resPonrlents have

estalrlished that applieant had sottght volttntary

retirement ttnder Rttle 48-A of e. C. S. ( Pension ) Rttles

vlde applleation dated- 23.L,2002 whieh was aeeepted- and

ehal-!-enge aga.inst that in OA No.1954/2002 had treen

rejeeted- vide orcter rlated 4.12.2002 (Annext-tre R-30 ) '

Applicant had also fi.ted OA Nos,3022/2OOZ and 3308/ZOOZ

on sinilar rel lef s . These contentions of responct-ents

have not treen rebutted lry applieant. This application is

certainly hit try prineiples of res jttd.ieata ancl- also that

he ha.d suppressed- material informa.tion, as a.lleged by

respondents. Applieant ls assailing Annexttre A-1 whieh

is merely a shovr ear.lse notiee reqttiring him to explaj-n,

try way of 1a.st ehanee, why tllseiplinary proeeedings

shor-rLd not tre initiaterl against him for the miseonduct of

non-eomplianee of O.l'{. tlated 31 . 5. 2000 a.nd- 13 . 1-0 .2000 ,

Whil"e the discrplinar]' enqr-riries against appli.eant have

been dropped-. Annexure A-1 whieh is merelv a show ear-lse

notiee has freen rend-ered non est and. the OA has beeome

inf rttett-tor-ls.

6

clismissecl.,

Eor the reasons d.tser-rssed. above, this OA is
No eosts.

I

s R^f,
{ Shanker Ra irr I

Mcmber f .T )

*L
( v K. Ha otra l

Hemtrer ( A )

las/


